CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH 3 ALLAHADAD

Original Applicgtion No.1573 eof 2002

Tuesday, this the 9th day of Septembef, 2003
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Hon'ble Mg, A.K.Bhgtnager, J.M.

Pulesri Devi,

W/o Late Shri Raghuber Prasad,

R/e Vill. Tari Ghat rost Office

Teri Ghat Tahsil Zamania

District Chazipur. eese Applicant,.

a - e s K W V_A-x7)
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\
Versu
1l Unien of India,
threugh General Msnager,

Eastern Railway, Kolkata.

2. General Manager,
Eastern Railway,
Kolkata.

Se Divisienal Railway Manager,
Danspur.

«s ssRespondents,

(By Advecate 3 Shri K.P.Sipgh)

OQRUER _(ORAL

By Hen'ble Maje Genes KeKeSrivastava, A.le. 3

In this OA, filed under Sectien 19 of A.T. Act, 1985,

the applicant has prayed fer directien te the respendents
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to pay the entire arrear of salary of the husband ef the

applicant fer which the deceased empleyee was entitled.

2 The learned ceunsel for the respencdents hawe stated
that late husband ef the applicant filed an applicatien
dated 18,5.,2001, which was abselutely vague. The respondents
issued letter dated 9,7.2001 directing the deceased empleyece
for submltt:mo a’:&/anetmr application indicating the duty .
peried #0( which ne payment had been made. The deceased
employee hes filed an applicatien dated 13.7,200L, "o

sae was examined thereughly with reference te the

available record&’and then Competent Autherity passed

speaking erder thereafter, On the basis ef erder of
Competent Autherity,payment erder was passed and the s id
payment is lying unpaid which will be paid te the wife

of the deceased employee after cempletion of due fermalities

as per Rules.

3 The respondents have taken the plea that the OA
is barred by peried ef limitation under Sectien 21 eof
A.T, Act, 1985, Hewever, since :‘ng iie/pondents have
themse lyes accepted in para 12 & 14 ,that the arrears of

b W
salary of the deceased empleyee are still lylilg oy M

with t"ﬁm,m W" %’X(M:W WOM

4 We have heard the ceunsel fer the mespendents and

perused the recerds.

S We censider it apprepriate o direct the respendents

te address the applicgnt te appear befere them for receiving
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the payment and take steps for the payment ef the
arrears of salary lying with them as per rules, within

four menths frem the dete of communicgtien of this erder.

6o With the abeve directien, the OA is dispesed of

at the admissien stsge itself. Neo erder as to costss,
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